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L1 (See Rule 8(1))

Before The National Green Tribunal Sitting at Kolkata

MEMORANDUM OF APPLICATION / APPEAL
[Under Section 18(1) read with Sections 14, 15, & & 17 of the National Green
Tribunal Act, 2010]

Application /smgmmsai No: - ... of 2025
Between

1. Bittu Biswakarma
S/o: Late Tribeni Biswakarma
Address: Barabani Station Para, Paschim Bardhaman,

West Bengal — 713334, India LG
Faneid - bitwnvow o Co naulienes RV 1 ey
mob Mo~ §43F€S31FS -

And

entral Pollution Control Board, Paribesh Bhawan, East Arjun Nagar,

GOUTAM DAS

K e 2L L;is ict Magistrate, Paschim Bardhaman, Office of the District Magistrate,

Pagchim Bardhaman, West Bengal - 713305. Email-

Sector-ITI, Bidhannagar, Kolkata - 700106. Email- net.wbpch-
wh@bangla.gov.in

. Barabani Block Land Revenue Officer (BLRO), Block Development

Officer, Barabani, P.O. Domohani Bazar, Paschim Bardhaman — 713334.

Email- bilrebarabani@ gmail.com

5. GMB Brickfields, Near Barabani Railway Station, Barabani, Paschim

Bardhaman, West Bengal.
6. GRC Brickfields, Near Barabani Railway Station, Barabani, Paschim

Bardhaman, West Bengal
7. Raja Brickfields, Joyramdanga, Barabani, Paschim Bardhaman, West
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1

The address of the Applicant is as given above for the service of notices of
this application/appeal and that of their representative(s): Barabani Station
Para, Near Shiv Mandir, Barabani, Paschim Bardhaman, West Bengal —
713334

The addresses of the Respondents are as given above for service of notices
of this application/appeal.

The Applicant above-named begs to present the Memorandum of
Application against the inaction/failure of the Respondents to control illegal

brickfields and environmental violations, on the grounds set out hereunder:

FACTS OF THE CASE
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That the Applicant is a permanent resident of Barabani Station Para,
Paschim Bardhaman, West Bengal, and is directly affected by the severe
environmental degradation caused by illegal brick kilns operating in the

locality.

That in the area of Barabani, several brickfields namely GMB Brickfields,

GR@ Brickfields, Raja Brickfields, and many other similar brickfields

“,f‘lare/ﬁ‘mctioning without valid consent to operate from the West Bengal
\ 4
N ,,P'bllution Control Board and in violation of the guidelines issued by the

/T

Central Pollution Control Board (CPCB).

That these brickfields are operating without Environmental Clearance

(EC) as mandated under the Environment Impact Assessment

Notification, 2006, and without adopting the prescribed zig-zag

technology, thereby causing large-scale emissions.

That due to continuous operation of these units:

> Toxic smoke and particulate matter are released, causing serious
respiratory problems including asthma, bronchitis and lung infections

in the surrounding population.

3/24
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> The air quality in the area has severely deteriorated, with visible black
smoke and suspended dust in the atmosphere.

> Groundwater and soil are being contaminated due to ash deposition
and improper waste disposal.

> Agricultural yield has reduced drastically, as fertile topsoil is being

used illegally by these brickfields in violation of land use norms.

. That the operation of these brick kilns is in clear violation of:

» The Air (Prevention & Control of Pollution) Act, 1981
> The Environment (Protection) Act, 1986

» Guidelines of CPCB and WBPCB regarding operation of brick kilns.

.. That despite the existence of binding directions from Hon’ble NGT and

\

' CP(‘:B regarding closure of non-compliant brick kilns across India, the

Ly | = : . .
- Reéqcbndent authorities have failed to take any effective action, thereby

/

?Ql}ﬂouraglng blatant violation of environmental laws.

. That the Applicant also raised the matter in the local press and media,

highlighting the severe environmental and health problems being faced by
the people of Barabani due to these illegal brick kilns. However, even after
wide publicity in the press, no concrete action was taken by the

Respondent authorities.

_ That the continued operation of these illegal brick kilns, not only GMB,

GRC and Raja Brickfields but also several other unregulated units in
Barabani and adjoining areas, poses an imminent and irreparable
threat to public health, agricultural sustainability and environmental
balance of the region, and hence immediate intervention of this Hon’ble

Tribunal is warranted.

4[24
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GROUNDS

1. Because the Respondent brickfields are operating without valid statutory
approvals (Consent to Establish/Operate and Environmental Clearance) as
mandated by the Air Act, 1981, Water Act, 1974, and EIA Notification,
2006.

2. Because the operation of these brickfields is causing heavy air pollution,
thereby violating the right to life and clean environment under Article
21 of the Constitution of India.

3. Because the Respondent authorities, including the District Magistrate,
CPCB, WBPCB, and BDO Barabani, have failed to discharge their
statutory duty to prevent environmental degradation.

4. Because the functioning of these brickfields involves illegal extraction of

ile topsoil, which is prohibited under environmental laws and is

e

e rdmg closure of non-compliant brick kilns, but the same have not been

WO

implemented in Barabani.

6. Because the continued inaction of the authorities amounts to dereliction of

duty and encourages blatant violation of environmental laws.

LIMITATION

This Application is being filed within the limitation period prescribed under
Section 14 of the NGT Act, 2010. The cause of action is continuous and
recurring in nature, as the illegal operations of the brick kilns are ongoing and
continue to cause daily and irreparable damage to the environment and public

health. Hence, the Application is within limitation.

PRAYER / RELIEFS SOUGHT

5 /24
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The Applicant respectfully prays that this Hon’ble Tribunal may be pleased to:

il

GOUTAM DAS
Area of Practice
Asansol Court

Exp. Date.
01.05.2030

Regn No 53971/2025

Direct the immediate closure of illegal and non-compliant brick kilns
(including GMB, GRC, Raja Brickfields and other units) operating in
Barabani, Paschim Bardhaman.

Direct the CPCB and WBPCB to conduct inspection and submit a report,
and to initiate strict action including penalties and environmental
compensation against the erring units.

Direct the District Magistrate and BDO, Barabani to ensure strict
compliance of environmental norms and NGT/CPCB guidelines regarding
operation of brick kilns.

Direct the Respondents to take restoration measures in the affected areas,

including plantation, dust suppression, and soil rejuvenation.

. Direct the Respondents to establish a proper monitoring mechanism to

prevent future violations.

G:Jthk BJ: Lwelkanprro—

Signature of Applicant/ Appellant

Signature of Authorised representative of
Applicant/ Appellant

I, Bittu Biswakarma, son of Late Tribeni Biswakarma, age 29 years

resident of Barabani Station Para, Paschim Bardhaman, West Bengal — 713334, do

hereby verify that the contents of the above application from paras 01 to end are

true to my personal knowledge and paras 01 to end believed to be true on legal

advice and that have not suppressed any material facts.

Date: 02/09/2025

Place: Asansol

&; A\\ (E Swa Law i
Signature of Applicant/ Appellant

; Bittu Biswakarma
Solemnly Affirmet & Declare ( )

before me on identification
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b AFFIDAVIT
IN THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,
§ KOLKATA
Original Application / Appeal No. Of 2025

Af.\:;r?:‘:a Coun 2aribani Station Para, P.S. Barabani,
% dchim Bardnaman, West Bengal — 713334

Regn No 53971/200%
Ex§ Date.

0 (Respondents as per Application)
1 SEP 78 AFFIDAVIT

Late Tribeni Biswakarma, a

ged about 29

y 1, Bittu Biswakarma, Son of
years, resident of Barabani Station Para, P.S. Barabani, District Paschim
g Bardhaman, West Bengal — 713334, do hereby solemnly affirm and state as
follows: '
E

. 7124

EAN GeSvmupnera



That I am the Applicant in the accompanying Application/Appeal filed before
this Hon’ble Tribunal and I am fully conversant with the facts and circumstances of
the case.

That the statements made in paragraphs 1 to 20 of the Application (Facts of
the Case, Grounds, Limitation and Reliefs) are true and correct to my personal
knowledge, and the statements made in the legal submissions under Grounds and
Prayer are based on legal advice, which I believe to be true.

_ That the Annexures annexed to the Application are true copies of their
 respective originals.

~ _That ['have not suppressed any material facts relevant to the case.
A \’, \“

(e ?/‘;
NG, Bl G

O/ DEPONENT
OF
- O/ (Signature of Bittu Biswakarma)

<%

VERIFICATION

I, the above-named Deponent, do hereby verify that the contents of the above
affidavit are true and correct to my knowledge and belief, and nothing material has
been concealed therefrom.

Verified at Asansol District Court before the Notary Public, this 01% day of
September, 2025.

O’SEP 205 &A&&swm
(Signature of Deponent)
Bittu Biswakarma
Applicant

ATTESTATION

Solemnly affirmed and signed before me at Asansol District Court on this 01 day of
September, 2025. :

(Signature & Seal of Notary Public)

/ ) lar
o alemernnnl Affirmed & h::ﬂ"-"‘e

QUG . 2
Amd tification
hed oRiG -

Name:

Regn. No.:
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Annexure A

Co [
py of Complaint/Representation filed with Authorities

To Date: - 28/04/2025
The Environmental Engineer,

West Bengal Pollution Control Board (W BPCB),

Asansol Regional Office,

Kalyanpur Satellite Township Project (KSTP),

Dr. B.C. Roy Road, P.0.-Dakshin Dhadka, Asansol,

Dist.-Paschim Bardhaman, PIN-7 13302.

Subject: Urgent Complaint against Tllegal, Hazardous, and Unauthorized Operations by
GMB Bricks Field and GRC Bricks Field at Vill. & P.O. Bhanora, P.S. Barabani, Dist.
Paschim Bardhaman — Immediate Sealing and Legal Action Requested.

Respected Sir/Madam,

I write to you with grave concern regarding the ongoing illegal activities being carried
out by GMB Bricks Field and GRC Bricks Field, situated at Village and P.O.: Bhanora, P
Barabani, District: Paschim Bardhaman, PIN: 713334.

Despite operating for over a decade, these units have never obtained mandatory
Consent to Establish (CTE) or Consent to Operate (CTO) from your office, in blatant violation
of the Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of
Pollution) Act, 1981, and the Environment (Protection) Act, 1986.

Speciﬁc Violations and Damages:

o Illegal Operation without Environmental Clearances:
GMB Bricks Field and GRC Bricks Field have been operating without mandatory
clearances (CTE/ CTO), completely ignoring regulatory requirements.

e Severe Environmental Destruction:
Both units are illegally excavating fertile agricultural ]ands and destroying nearby forest
areas, resulting in rapid land degradation, deforestation, and loss of biodiversity.

e Damage to Public Infrastructure:
Heavy, overloaded vehicles from these brickfields are damaging public roads and

bridges, while nearby residential houses are developing dangerous structural cracks.

Violation of Labour Laws and Human Rights:

e Workers are employed without any protective measures, minimum wage compliance is
absent, and instances of child labour ar€ openly seen, violating the Child Labour

(Prohibition and Regulation) Act, 1986.

g BT
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e Public Nuisance and Health Hazard:

' Continuous dust pollution, soil erosion, unsafe working conditions, and noise pollution
severely affect the health and well-being of local residents, leading to respiratory issues
and mental distress.

e Encroachment and Illegal Land Capture:
There is credible evidence that both brick fields are slowly and unlawfully encroaching
upon adjacent lands without authorization, violating land reform laws.

o illegal Coal Procurement and Transportation:
These factories are purchasing illegal coal, thereby encouraging unauthorized coal
‘mining and illegal coal transportation, seriously endangering environmental balance,
public order, and promoting organized illegal activities.

¢ Promotion of Illegal Small Mining:
Their demand for illegally mined coal has indirectly promoted unauthorized small
mining activities, further degrading land and forest resources.

e Lack of Basic Sanitation Facilities:
The brick fields have no proper arrangements for bathrooms or sanitation facilities
for workers, causing unhygienic conditions and violating the Factories Act, 1948, ahd
the Building and Other Construction Workers (Regulation of Employment and
Conditions of Service) Act, 1996.

Immediate Actions Requested:

1. Inlight of these serious and repeated violations, I urgently request that your office:

2. Conduct a detailed on-site inspection of GMB Bricks Field and GRC Bricks
Field within the next 7 days.

3. Immediately seal the premises under the applicable provisions of environmental

law.

4. Impose substantial fines and penalties for the extensive environmental and public

damages caused.
5. Initiate criminal proceedings against the responsible parties for breaches of
environmental, labour, and child protection laws.

6. ‘Oversee restoration and rehabilitation measures to repair the environmental and
infrastructural damages caused.

e
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Take strict and exemplary action to deter other industries from flouting the law.
Note: Continued inaction will compel escalation of this matter to higher authorities,
including the State Environmental Tribunal, the National Green Tribunal (Eastern

Bench), and wide public media exposure.

I trust the WBPCB will act promptly to uphold the law, protect the environment, and

safeguard the fundamental rights of the affected community.

I request awritten Action Taken Report (ATR) regarding the steps initiated
against GMB Bricks Field and GRC Bricks Field at the earliest.

Yours faithfully,

Gl Ry s bekerere ufyfar

(Bittu Biswakarma)
(Barabani Station Para, Barabani,
Paschim Bardhaman, 713334)
(Within 150 meters of the
Brickfields)

Mob No- 8637853175
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To Date: - 28/04/2025

District Magistrate,
Paschim Bardhaman.

Subject: Urgent Complaint against Tllegal, Hazardous, and Unauthorized Operations by

GMB Bricks Field and GRC Bricks Field at Vill. & P.O. Bhanora, P.S. Barabani, Dist.
Paschim Bardhaman — Immediate Sealing and Legal Action Requested.

Respected Sir,

I write to you with grave concern regarding the ongoing illegal activities being carried
out by GMB Bricks Field and GRC Bricks Field, situated at Village and P.O.: Bhanora, PS5
Barabani, District: Paschim Bardhaman, PIN: 713334.

- Despite operating for over a decade, these units have never obtained mandatory Consent
to Establish (CTE) or Consent to Operate (CTO) from your office, in blatant violation of
the Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of

Pollution) Act, 1981, and the Environment (Protection) Act, 1986.

Specific Violations and Damages:

o Illegal Operation without Environmental Clearances:
GMB Bricks Field and GRC Bricks Field have been operating without mandatory
clearances (CTE/C TO), completely ignoring regulatory requirements.
e Severe Environmental Destruction:
Both units are illegally excavating fertile agricultural lands and destroying nearby forest
- areas, resulting in rapid land degradation, deforestation, and loss of biodiversity.
o Damage to Public Infrastructure:
Heavy, overloaded vehicles from these brickfields are damaging public roads and
bridges, while nearby residential houses are developing dangerous structural cracks.
o Violation of Labour Laws and Human Rights:
Workers are employed without any protective measures, minimum wage compliance is
absent, and instances of child labour are openly seen, violating the Child Labour
(Prohibition and Regulation) Act, 1986. '
e Public Nuisance and Health Hazard:
Continuous dust pollution, soil erosion, unsafe working conditions, and noise pollution
_ severely affect the health and well-being of local residents, leading to respiratory issues
and mental distress.
e Encroachment and Tllegal Land Capture:
There is credible evidence that both brick fields are slowly and unlawfully encroaching

upon adjacent lands without authorization, violating land reform laws.
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illegal Coal Procurement and Transportation:

\ These factories are purchasing illegal coal, thereby encouraging unauthorized coal
mining and illegal coal transportation, seriously endangering environmental balance,
ublic order, and promoting organized illegal activities.

romotion of Illegal Small Mining:

eir demand for illegally mined coal has indirectly promoted unauthorized small
ining activities, further degrading land and forest resources.

e Lack of Basic Sanitation Facilities:

THe brick fields have no proper arrangements for bathrooms or sanitation facilities
workers, causing unhygienic conditions and violating the Factories Act, 1948, and
thd Building and Other Construction Workers (Regulation of Employment and
Conditions of Service) Act, 1996.

Immediate Actions Requested:

1. In light of these serious and repeated violations, I urgently request that your office:
2. Conduct a detailed on-site inspection of GMB Bricks Field and GRC Bricks
Field within the next 7 days.

3. Immediately seal the premises under the applicable provisions of environmental law.
4. Impose substantial fines and penalties for the extensive environmental and public
damages caused. .

5. Initiate criminal proceedings against the responsible parties for breaches of
environmental, labour, and child protection laws.

6. Oversee restoration and rehabilitation measures to repair the environmental and
infrastructural damages caused.

7.- Issue strict show-cause notices and cancel any future licenses or operations linked to
these violators.

I trust the office will act promptly to uphold the law, protect the environment, and

safeguard the fundamental rights of the affected community.

I request awritten Action Taken Report (ATR)regarding the steps initiated
against GMB Bricks Field and GRC Bricks Field at the earliest.

' Yours faithfully,

& QJ'S\,,,;J\WT* eVE

(Bittu Biswakarma)
(Barabani Station Para, Barabani,
Paschim Bardhaman, 713334)
(Within 150 meters of the Brickfields)
Mob No- 8637853175

Email: -
biswakarmaconsultancy@gmail.com
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M Gmail BISWAKARMA CONSULTINCY SERVICES <biswakarmaconsultancy@gmail.com>

*+**Urgent Complaint Against lllegal Operation of GMB & GRC Brick Fields at
Barabani, Paschim Bardhaman, West Bengal — Violation of Environmental and

Labour Laws******
1 message

BISWAKARMA CONSULTINCY SERVICES <biswakarmaconsultancy@gmail.com> 30 April 2025 at 18:53
To: admn.ngt@gov.in, registrar-ngt@gov.in, publicgrievance-ngt@gov.in

Respected Sir/Madam,

I, Bittu Biswakarma, a concerned citizen and resident of Station Para, Barabani, District: Paschim
Bardhaman, West Bengal—713334, residing within 150 meters of the said industrial units, submit this
grievance with utmost urgency under Article 21 of the Constitution of India, invoking provisions under the
National Green Tribunal Act, 2010, and other applicable environmental legislations.

[ bring to your kind notice the flagrant violations of environmental and human rights laws by two units,
namely **GMB Bricks Field** and **GRC Bricks Field**, operating at Village and P.O.: Bhanora, P.S.: Barabani,
District: Paschim Bardhaman, West Bengal, PIN: 713334.

The said brickfields have been operating without any **Consent to Establish (CTE)** or **Consent to Operate
(CTO)** from the **West Bengal Pollution Control Board**, thereby violating:

- The **Water (Prevention and Control of Pollution) Act, 1974**

- The **Air (Prevention and Control of Pollution) Act, 1981**

- The **Environment (Protection) Act, 1986**

- The **National Green Tribunal Act, 2010**

### Grave and Continuing Violations:

1. *Environmental Damage**:

- [llegal excavation of fertile topsoil and destruction of green cover causing rapid deforestation and
biodiversity loss.

- Continuous dust and smoke pollution affecting air quality and soil degradation in surrounding
agricultural lands.

2. **Violation of Labour and Child Protection Laws**:

- Employment of workers without safety gear and minimum wage.

- **Child labour** openly used in brick production, violating the **Child Labour (Prohibition and
Regulation) Act, 1986**.

- Non-compliance with the **Factories Act, 1948,** and *BOCW Act, 1996,** due to the absence of
sanitation facilities.

3. **Public Nuisance & Structural Damage**:
- Movement of overloaded trucks causing damage to public infrastructure.
- Vibration and dust pollution leading to **cracks in residential houses** nearby.
- Respiratory ailments, mental stress, and unsafe conditions for the elderly and children.

4. **[llegal Land Use & Encroachment**:
- Continuous expansion of brick kilns by encroaching on adjacent lands, violating the **Land Reforms Act**.
- Operation in close proximity to inhabited areas without zoning clearances.

5. **Use of lllegal Coal and Promotion of Small [llegal Mines**:
- Procuring illegal coal sourced from unauthorized coal mines, encouraging organized illegal mining

activity, and worsening ecological degradation.

### Prayer for Intervention:
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In light of these serious, repeated, and ongoing violations, I respectfully request the Hon’ble Tribunal to:

1. Take **suo motu cognizance** of this grievance and initiate proceedings under Sections 14, 15, and 18 of
the NGT Act, 2010.

2. **Direct WBPCB and District Magistrate, Paschim Bardhaman,** to conduct a detailed inspection and file a
report within a fixed timeline.

3. *Immediately order cessation/sealing** of GMB and GRC Brick Fields pending compliance and clearance.
4. Impose appropriate **environmental compensation** as per the principles of **Polluter Pays** and **the
Precautionary Principle**.

5. **Initiate prosecution** under the relevant provisions of the Water Act, Air Act, EP Act, and Labour Laws.
6. Direct appropriate agencies to **rehabilitate the damaged environment and affected localities**.

[ am ready to provide any further evidence, witness accounts, or documentary proofs to support the matter.

This complaint is submitted in the public interest to protect the **right to clean air, a safe environment, and
sustainable development**, and to prevent continued abuse of environmental norms.

Attached herewith are supporting documents, including photographs and map locations, for your kind
perusal.

Sincerely,

Bittu Biswakarma

Station Para, Barabani, Paschim Bardhaman - 713334
Mobile: 8637853175

2 attachments

D WhatsApp Video 2025-04-27 at 20.16.41_e172a1ef.mp4
620K

D WhatsApp Video 2025-04-27 at 20.18.10_a896f4ac.mp4
7870K
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M Gmaill BISWAKARMA CONSULTINCY SERVICES <biswakarmaconsultancy@gmail.com>

Urgent Complaint against lllegal, Hazardous, and Unauthorized Operations by
GMB Bricks Field and GRC Bricks Field at Vill. & P.O. Bhanora, P.S. Barabani,

Dist. Paschim Bardhaman — Immediate Sealing and Legal Action Requested
1 message

BISWAKARMA CONSULTINCY SERVICES <biswakarmaconsultancy@gmail.com> 28 April 2025 at 13:53
To: net.wbpcb-wb@bangla.gov.in

Respected Sir/Madam,

I write to you with grave concern regarding the ongoing illegal activities being carried
out by GMB Bricks Field and GRC Bricks Field, situated at Village and P.O.: Bhanora, P.S.:
Barabani, District: Paschim Bardhaman, PIN: 713334.

Despite operating for over a decade, these units have never obtained mandatory
Consent to Establish (CTE) or Consent to Operate (CTO) from your office, in blatant
violation of the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act, 1981, and the Environment (Protection) Act, 1986.

Specific Violations and Damages:

e [llegal Operation without Environmental Clearances:

GMB Bricks Field and GRC Bricks Field have been operating without mandatory
clearances (CTE/CTQO), completely ignoring regulatory requirements.

e Severe Environmental Destruction:

Both units are illegally excavating fertile agricultural lands and destroying nearby
forest areas, resulting in rapid land degradation, deforestation, and loss of
biodiversity.

e Damage to Public Infrastructure:

Heavy, overloaded vehicles from these brickfields are damaging public roads and
bridges, while nearby residential houses are developing dangerous structural cracks.

e Violation of Labor Laws and Human Rights:

Workers are employed without any protective measures, minimum wage compliance is
absent, and instances of child labour are openly seen, violating the Child Labour
(Prohibition and Regulation) Act, 1986.

e Public Nuisance and Health Hazard:

Continuous dust pollution, soil erosion, unsafe working conditions, and noise pollution
severely affect the health and well-being of local residents, leading to respiratory issues
and mental distress.

e Encroachment and Illegal Land Capture:

There is credible evidence that both brickfields are slowly and unlawfully encroaching
upon adjacent lands without authorization, violating land reform laws.

e illegal Coal Procurement and Transportation:
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These factories are purchasing illegal coal, thereby encouraging unauthorized coal
mining and illegal coal transportation, seriously endangering environmental balance
and public order, and promoting organized illegal activities.

e Promotion of Illegal Small Mining:

Their demand for illegally mined coal has indirectly promoted unauthorized small
mining activities, further degrading land and forest resources.

e Lack of Basic Sanitation Facilities:

The brickfields have no proper arrangements for bathrooms or sanitation facilities for
workers, causing unhygienic conditions and violating the Factories Act, 1948, and the
Building and Other Construction Workers (Regulation of Employment and
Conditions of Service) Act, 1996.

Immediate Actions Requested:

1. In light of these serious and repeated violations, I urgently request that your
office:

2. Conduct a detailed on-site inspection of GMB Bricks Field and GRC Bricks
Field within the next 7 days.

3. Immediately seal the premises under the applicable provisions of environmental
law.

4. Impose substantial fines and penalties for the extensive environmental and public
damages caused.

5. Initiate criminal proceedings against the responsible parties for breaches of
environmental, labour, and child protection laws.

6. Oversee restoration and rehabilitation measures to repair the environmental and

infrastructural damages caused.
Take strict and exemplary action to deter other industries from flouting the law.

Note: Continued inaction will compel escalation of this matter to higher authorities,
including the State Environmental Tribunal, the National Green Tribunal (Eastern

Bench), and wide public media exposure.

I trust the WBPCB will act promptly to uphold the law, protect the environment, and

safeguard the fundamental rights of the affected community.

I request a written Action Taken Report (ATR) regarding the steps initiated
against GMB Bricks Field and GRC Bricks Field at the earliest.

Yours faithfully,
Bittu Biswakarma

Barabani Station Para, Barabani, Paschim Bardhaman, 713334 (within 150 meters of
the Brickfields)

Mob No- 8637853175

3 attachments
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D WhatsApp Video 2025-04-27 at 20.16.41_e172a1ef.mp4
620K

D WhatsApp Video 2025-04-27 at 20.18.10_a896f4ac.mp4
7870K

&) IMG_20250428_0001 (1).pdf
266K
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https://mail.google.com/mail/u/0/?ui=2&ik=5eb239127a&view=att&th=1967b7e141274909&attid=0.3&disp=attd&realattid=f_ma0t937w2&safe=1&zw

M Gmaill BISWAKARMA CONSULTINCY SERVICES <biswakarmaconsultancy@gmail.com>

Urgent Complaint against lllegal, Hazardous, and Unauthorized Operations by
GMB Bricks Field and GRC Bricks Field at Vill. & P.O. Bhanora, P.S. Barabani,

Dist. Paschim Bardhaman — Immediate Sealing and Legal Action Requested
1 message

BISWAKARMA CONSULTINCY SERVICES <biswakarmaconsultancy@gmail.com> 28 April 2025 at 18:34
To: ccb.cpcb@nic.in

Respected Sir/Madam,

I write to you with grave concern regarding the ongoing illegal activities being carried out
by GMB Bricks Field and GRC Bricks Field, situated at Village and P.O.: Bhanora, P.S.: Barabani,
District: Paschim Bardhaman, PIN: 713334.

Despite operating for over a decade, these units have never obtained mandatory Consent to
Establish (CTE) or Consent to Operate (CTO) from your office, in blatant violation of the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981, and the Environment (Protection) Act, 1986.

Specific Violations and Damages:

e [llegal Operation without Environmental Clearances:

GMB Bricks Field and GRC Bricks Field have been operating without mandatory
clearances (CTE/CTQO), completely ignoring regulatory requirements.

e Severe Environmental Destruction:

Both units are illegally excavating fertile agricultural lands and destroying nearby forest
areas, resulting in rapid land degradation, deforestation, and loss of biodiversity.

e Damage to Public Infrastructure:

Heavy, overloaded vehicles from these brickfields are damaging public roads and bridges,
while nearby residential houses are developing dangerous structural cracks.

e Violation of Labor Laws and Human Rights:

Workers are employed without any protective measures, minimum wage compliance is
absent, and instances of child labour are openly seen, violating the Child Labour
(Prohibition and Regulation) Act, 1986.

e Public Nuisance and Health Hazard:

Continuous dust pollution, soil erosion, unsafe working conditions, and noise pollution
severely affect the health and well-being of local residents, leading to respiratory issues and
mental distress.

e Encroachment and Illegal Land Capture:

There is credible evidence that both brickfields are slowly and unlawfully encroaching upon
adjacent lands without authorization, violating land reform laws.

e illegal Coal Procurement and Transportation:
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These factories are purchasing illegal coal, thereby encouraging unauthorized -coal
mining and illegal coal transportation, seriously endangering environmental balance and
public order, and promoting organized illegal activities.

e Promotion of Illegal Small Mining:

Their demand for illegally mined coal has indirectly promoted unauthorized small mining
activities, further degrading land and forest resources.

e Lack of Basic Sanitation Facilities:

The brickfields have no proper arrangements for bathrooms or sanitation facilities for
workers, causing unhygienic conditions and violating the Factories Act, 1948, and
the Building and Other Construction Workers (Regulation of Employment and Conditions
of Service) Act, 1996.

Immediate Actions Requested:

1. In light of these serious and repeated violations, I urgently request that your office:

2. Conduct a detailed on-site inspection of GMB Bricks Field and GRC Bricks Field within
the next 7 days.

3. Immediately seal the premises under the applicable provisions of environmental law.

4. Impose substantial fines and penalties for the extensive environmental and public
damages caused.

5. Initiate criminal proceedings against the responsible parties for breaches of
environmental, labour, and child protection laws.

6. Oversee restoration and rehabilitation measures to repair the environmental and

infrastructural damages caused.
Take strict and exemplary action to deter other industries from flouting the law.

I trust the WBPCB will act promptly to uphold the law, protect the environment, and

safeguard the fundamental rights of the affected community.

I request a written Action Taken Report (ATR) regarding the steps initiated against GMB
Bricks Field and GRC Bricks Field at the earliest.

Yours faithfully,

Bittu Biswakarma

Barabani Station Para, Barabani, Paschim Bardhaman, 713334 (within 150 meters of the
Brickfields)

Mob No- 8637853175

2 attachments

D WhatsApp Video 2025-04-27 at 20.16.41_e172a1ef.mp4
620K

D WhatsApp Video 2025-04-27 at 20.18.10_a896f4ac.mp4
7870K
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https://mail.google.com/mail/u/0/?ui=2&ik=5eb239127a&view=att&th=1967c800ba807099&attid=0.1&disp=attd&realattid=f_ma13awh41&safe=1&zw
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https://mail.google.com/mail/u/0/?ui=2&ik=5eb239127a&view=att&th=1967c800ba807099&attid=0.2&disp=attd&realattid=f_ma13awgb0&safe=1&zw

Reply received from West Bengal -

A n n eX U re pollution Control Board throught Post

" - WEST BENGAL POLLUTION CONTROL BOARD
. v LI FE (Department of Environment, Government of Weit Bengal)

PU Cell and ANAZT Cell, Mani Square, Bth floor

"‘-,} W Litestyle For Bluck / Space-BIT on Western Side;
N/ ; Enviranmuent 16471, Maniktalns Main Rosd, Kolkats-700054
Ph.: D33-2202 V1M Webslie: www.whpceh.gov,in

—

Complain Docket No. 'O 0547

Memo No. POLDIO/ 2025 Dated: 10.05.207%
To

The Environmental Engineer & In-charge

Asansol Regional Office,

WEST BENGAL POLLUTION CONTROL BOARD
Kalyanpur Satellite Township Project (KSTP),

Dr. B. C. Roy Road,

PO~ Dakshin Dhadka,P.S -Asansol(torth),

Dist.- Paschim Bardhaman.

Asansol- 713302,

Sub: Complaint regarding alleged illegal eperation of two bricks field located Bon
ub: Complait regarding alleged 41 Uperation of | K at Barabam Station Para, Hirabon
Vil -Bhanors, Barabani Station Para, Baraboni, PO -Bhanora BO, PS -Baraban Dict: Pase wan
(Bardhaman), Pin -713334. ra BO, PS -Barabani, Dist: Paschim (West) Burdwan

_SigMadam, I

eived by the State Board from Mr. Bittu Biswakarma through =-mail
M/s. GRC Bricks Field located at Vill -Bhanorz, Barabani Station
st: Paschim (West) Burdwan (Bardhaman), Pin -713234.
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1) Name of the Work: Improvement of nllnanon with Steel Tubular Pole, LED

Street Light Fittings & Armoured Cable at N, N. Bose (Dairy More 1o Maa hongal
Chand Mandir) Road under Ward No.- 29 of Durgapur Munkipal Coporation.
WBDMGIPWIELEGINIT- 1612536

Tender ID : 2025_MAD_865613_1 o Esﬂmazed Amount ; 21,38.418/-
Last Date :02nd July 2025, Up 0 590 pm Sdl-Executive Engincer

For defalls : whienders.govin Durgapur Municipal Corporation
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PUBLIC SERVICE COMMISSION, WEST BENGAL
161A, S.P. Mukherjee Road, Kolkata-700 026
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